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Lay out Plans of Mandawali
Fazalpur Delhi

3225.  SHRI PHOOL CHAND VER-
MA: Will the Minister of WORKS
AND HOUSING be pleas* to state:

(a) whether it is a fact that the-
DDA have released the layout plan of
Mandawali Fazalpur, its complex and
have also invited objections/sugges-
tions from the Registered Welfare
Associations;

k

(b) if so, whether the objections/
suggestions so far received by the
prescribed date have been given cue
consideration and disputed items, if
any, discussed with the representa-
tives of the Registered Welfare Asso-
ciations;

(c) whether the land earmarked
for Registered Associations Commu-
nity Centres, etc. have been protected
by the DDA;

(d) whether it is a fact that the*
land owners have been served with
notices  to deposit development
charges; and

(e) if so, how many persons have
deposited the development charges
and the time by which the Delhi
Development Authority would develop
the area?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
These drafts layout plans have been
published by the Delhi Development*
Authority inviting objections/sugges-
tion from the public.

(b) No, Sir.

(c¢) Notices have been issued for un-»

authorised construction in Mandawali
FazalDur.





